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204- KP. *cis, N O T ~ A T I O N S ~ A N D  RULES (H.P. CODE VOL-X) 

,. ' THE ELECTRICITY (SWPLY] (PIIMACHAL PRABESH 
A m D M E N T )  ACT, 1990- 

- (Ad No. 10 of 1990)l 
C 

[Authoritative ~ i z ~ l i r h  text of the Biduyat (Perdoye) (Himnehal ~radesh 
Sanshodhan) Adhiniyam, 19901. 
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ARRANGEMENT OF SECTIONS 
- ?if  

Sections ; 

1. Short title and commencement. 
2. Amendmknt of section 5. 
3. Certain appointmpts to be void. 
4. Repeal and savings. 

(Received the assent of the President of India on the 21st September, . 
1990 and was published in Hindi in R.H.P. Extra., dated 26-9-1990 at page - 
2039 and in English in R.H.P. Extra., dated 26-9-1990 at' page 2040). 

Aii Act to amen! the Electricity (Supply) Act, 1948 (Centrag Act No. 54 of 
' 

1948) in Its apptication to the State of Himachal Pradesh. 

Whereas it is considered necessary to make provision for providing an 
ag? of superannuation for the members of the Himwhal Pradesh- Statt Ele c- 
tricity Board. 

BE it enacted by the hgislative Assembly of Himachal Pradesh in the 
Fotiy-first Year of the. Republic of India as follows :- . 

1. Shbrt title aqd comm'emement,.-(1) This Act may be called. the 
Electricity (Supply) Hmachal Pradesh (Amendment) Act, 1990. 

(2) It shall b: deemzd to have com? inio force witheffcct from the 13th 
day of July, 1990. S. 

2. Amendment of ~eeiio* 5.-Ih sub-section (6) o f  section 5 of 'the 
P Electridty (Supply) Act, 1948 (54 oP'1948), forth!: words "if l1c is a rnenber 

of Parliam:nt", the word's "if hz has attained the age of 65 years or is a 
member of Parliament" shall be substitutcd. 

3.' Certain appointments to be void.-(1) Notwithstanding anything 
to the contriry contained in any provisions of the Electricity (Supply) Act, 
1948 (54 of 1948), rales, regulations or bye-1~,ws made thereunder or in any 
Judg,m:nt, &:crce or order of the court or in any contract, any appoint- 
rnbnt, mad*.: before the comnenc+?mt nt of the Electricity (Supply) ( ~ m a e h a l  
Pi-adesh Amendm?nt) Act, 1990, whereby a p r son  has a right to continue as 
a m:mbzr of the Board after attajning the age of 65 years, shall be void; 
and on s u d  mmmencement he shall bz deemed to have ceaszd to hold office 
of the member of the Board. - - L _  

' 

1. 'passed in sindi by the Himachal Pradesh Vidhan Sabha. For Statement of 
Objects and Reasons see R. H. P. Extra. dated 17-84 993 p. 1832 and 1834. 
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(2) On ceasing to hold office of the mmbcr  of the ~ o a i d  under sub- 
section (1). such member shall b2 entitled to compensation as may be deter- 
mitwd by the State Government ; but such compznsation shall not excecd the - 

. amo%t aquivalent to the amount of salary and allowances payable to him . ' for hls unsxpired tcrm. 

4. Repeal and savings.-(1) The Electricity (Supply) (Himachal Pra- , . 
L 

'7  
jdesh Amendm-nt) Ordiiiance, 1990 (2 of 1990) is hcreby repealed. - 

(2) Notwithstanding such rcpal ,  anything done or any action taken 
4 under the said Ordinance shall be dzemed to have been done or taken under 

the wr~~spon&tlg provisions of thrs ,4ct, as ;f this Act had come into force 
on thc day on wll;ch such thing was done or astion was takpn. 

I NOTIFICATIONS AND, RULES 

UNDER 

[fssuedaradpublished in Hindi in R.H.P. Extra., dated 22-6-1990, P. 
1517-15181. 
DIRECTIONS REGARDING THE DISCHARGE OF FUNCTIONS 

OF THE BOARD 

,1 4 

NOTIFICATIONS. 

Shimla-the 22nd June, 1990 
4 

No. MPP-A(3) 11176-Part-PI.-Whereas the Himachal Pradesh State 
E7ectric:ty Board constituted under section 5 of the Electricity (Supply) Act, 
1948 (Act No. 54 of 1943) @:reinafter called the Board) has been Incurring 
lo~ses and to ,-nable itself to dischargs its essential oEc;al obliga- 
tions, th~: State Government has, from time to time, to make subventions and 
advano: lonm to the Board and has to aceord sanctions to the Board to bar- 
row, on the gusragtes g'ven by the State Government, by issue or debentures 
;of boads or to make arrangements with bankers ; 

. .. 

And whetear the State Govzrnment is satisfied that a situation has 
atisen whereby the Board is passing through the financial difficulties it is 
necsssary that the Board En discharge of its, functions must apply financial 
check and follow' economy measures ; 

Now, th-rcfore, i;cz excrcisc of the powers vested in him under sub-sec- 
tion (I) of ;ectio.rl 78-A of the Electricity (Supply) Act, 1948 (Act No. 54 of 
1948)'and all othsr powcrs vested in him in this regard, the Govcmor, 
Himaclral?rad:dh, is plcased to direct that in discharge of its functions the 
Boardshall b: gu'dcd by the fo)low:ng directions, namely ;- 

+ 
. . DIRECTIONS 

1. Observance of. rules &f finanrial pradence;-For the purpose of . 
' achieving the maximum economy and efficiency in the funct~oning . 

of the Board, the Board shall observe the norms,of financial prudence. - 

. ' 
A 
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No. of cases No, of cases disposed No. of cases pending Remarks 
challenged of by court during at the end of the ~nonrh 
in court month 

Police Court 

5. 6. 7. 8. 

Signature of the Superintendent of Police 

District 

(R.H.P. dated 29.7.2000, P. 1411-1413) 

THE ELECTRIClTY (SUPPLY) R I M A C W  FRADESH 
AMlENnIMENT ACT, 1999 

ARRANGEMENT OF SECTIONS 

Sections: 

1. Short title. 

2. Amelidmeat of section 5. 

3. Amendment of section 9. 

4. Amendment of section 10. 

THE ELECTRICITY (SUPPLY) HllMACHAL PRADESH 
AMENDMENT ACT, 1999 

(Act No. 4 of2000)' 

(Received the assent of the President on 4th February, 2000 and was 
published in Hindi and English in R.H.P. Extra, dated 8.6.2000, p. 1609-1 6 10). 

An Act further to amend the Electricity (Supply) Act, 1948 (Central Act 
No. 54 of 1948) in its application to the State of Rimschal Pradesh. 

RE it enacted by the LegisIative Asscmbly of IIimacI~al Pradesh jn 

Fiftieth Year of the Republic of India, as follows:- 

1 Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects 
and Reasons see R. H.P. Exva., dated 12.3.1999, P. 1290 & 1292. 



1. Short title.- This Act may hc called h e  Electricity (Supply) I-Iimachal 
I'tadesh Amcndnient Act. 1909. 

2. An~cndment of section 3.- I n  sccliorr 5 oi'die Elcctri~iiy (Supplj*) 
Act..l948 ( j 4  of 1 948). (!iereiriafrclh called the priiicipul Act).- 

(a) i11 sub-sectioti (7). after the WOI-ds "scvcn ~ l ~ e ~ l ~ b c r s " .  thc ivnrds 
"irlcludirlg Cl inirn~ar~" shall be addcd: and 

" ( 5 )  Tl~c Chairt~ian of tlic Board shall be appointrd by- the Stntc 
Go\renitnent on such terms and conditions as may be prescribed. 

(6) A person shiill be disquiilified from being appointed ur for 
beitig n Cliairma~l or a member of'tl~e Hoard ii 'hc has artnined thc age ut' 
65 years.". 

3. Anlcnrinlcnt of section 0.- In  secliol19 of lhe principal Act,- 

(a) in  its l~eading. for the word "Members", t l ~ c  \vol-ds "Cll;iirman or. 
~ricmher-s" shalt be substituted: and 

(b )  in sub-sections (1 )  and ( I ) >  beforc the ivord "incmbcr" ~~*here\ lar i t  
occurs. illc words "Chnirnlat~ or." shall be inscrtcd. 

4. Anicndnlcni of section 10.- In sectia~l 10 of l l ic  prii~cipal Act,- 

(a) in i t s  I~eading, attcr tlic words "suspcusion 01". li-le ~vurds "the 
Chairman or" slir~ll bc ncIded; 

(b) in srrb-scctions ( 1 )  and (2). bcfore the \\:or+ds "any mernl~cl-". tlle words 
" f l ~e  C I I l a i n~~a~ l  or" sllilll be inscrttd; 

( c )  i l l  sub-sections { I ) ,  (3) and (.I), for the words "a ~ ~ ~ e ~ n b c r " ,  "the 
~nembcr-". "mcmber" wllercvcr chese occur, the words "a Cha i~~~nan  or a tneni bcr". 
the C l ~ a i l , ~ ~ i i i ~ ~  or rile me~iibcr" "Chairmarl or memhei." sIiall rcspeclively hc 
siibstituted: n11d 

(<I)  ir-1 sub-secrion ( I ) ,  clnusc (d) shall hc OITI i t~cd .  

-SHE ELECTRICIT\' (SUPPLY) HTMACIIAL PRADESH SECO8 D 
AMEND&f;IENT ACT, 1999 

ARRANGEMENT OF SECTIONS 

sccli:7rls: 

1 . Sl~ol-t title. 
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